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& fpu oY @, adter S B ey w9 § Wi, et e e g
& el g UE Geia Hm 5 98 @d B AEe A R G Sl 8
3R T8 WG qE W T IS Wl B 1 A B §Y R Al S
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S 2 ) anfia T omieT a9 9% AREpa T8 fa Sem W9 d% vt g
uRenfera 8 o § @ 2 |

@) o 5 e @ omiga @ PR W wmw g ok o T AR
straiRe wepfa A & @ 9u RRgR afiardl @ amEed B I aH 99
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arftenedt @1 amded @ oMl @ ool ok d¥ AWA @1 YA WA B
St |

Ty AR yed- (1) wews o WEfa amd o1 wmal # ofide @, mem
oy ¥ dmag @, I ¥ RwRe @, wd § il @ s g i
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N wigd B 18 A arfla W 9de @ uftmiERwr & fow w1 WweR @
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e A gaE B o, W R WM @ ar F A AR A, o aenw
amgRer ar fad amew g fadw g ifdwgfara v |

el 1 A N gAaE- (1) Fae TR @ A1 99 aNg @, o fog
A wfm @ 1E D, afld 9 @ =ade ER veerl @t g @
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(2) Su em ¥, wigl arfienefl, amdEe @ ot gAAE W SowEE TE BN R,
e AT AT T TS B GRS T W@ 9E 96 {6 99 Fram 20 &
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G B WIE- AR B P EHR, TR WER B ©EE & forg afact
N @ 43 afie B D gHEE gEAE @ o @ 75E BT @ fafed w
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25.

26.
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e @1 eTEE - e @ U andEt @, R Reet witrga Rard a S

W S e g fafafeua @t e, s fean sroem |
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gferti ®gel dF SIg |
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Tl A et 79 aell ~rads, form w1 fofa, ey o fgg 9 B
o fpefl M Wy T @ WIRT ¥ W prRad @ A vaeR gw fafea 4 @
T$ et wr faedt O Pf, eew @ few W Rl e et @ aRenes
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I wEWeE A1 A, Wﬁ,mﬁﬂmwﬁﬂmmmﬁﬁaﬁmﬁaﬁé
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3. 17 Hraaedl ¥ 98 F oo @ g TS | 999 3
4. P20 |gRE D ®E D fau Tl oEH 4
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RIHa vy aTfga S &)
AN IMRYINTY, T s eeeene @ HHA H

®.9. (o o SR g1 9w, odaen, e, RGP S1ETed L)
SICEETRMIR]
™



(9 11—@vg 3(i)] TRA FT TGH : SETIR

1

7.8, (fazor fod 9 q®1 AW, IS, gar, RrEpa st iR Fraw a1 e
1 T P W Sl m gt T gEet @ aefte @ 9 R | wede el 3
fora=or e geEa § Ay SdR)

F/ET (1) oo, st a1 W, Tg qa & Y € e
fr=rforfiag WY 3MuR €, R 1= /g9 993 amig/ide & fag ol o g € -

...........................................................

............................................................

............................................................

............................................................

GiILE|

£ TR ORROS Gl & AW), WY L:L S Hl
T, Rt I weaftg e g f6 & H oo GEH
*) sideg A0 s TEER § W ¥ AR A, T B RIS

Wwwﬁﬁzmﬁmamﬁﬁmm%aﬂ?ﬁﬁwwawﬁﬂﬁm%l

|

sTfraa/afiiedal & TER Feaeff/ e B ERER
(EEREa BT X W)
Jai #,
39 IER
e v adia I:,



THE GAZETTE OF INDIA : EXTRAORDINARY [Part II—Sec. 3(i)]

Mew wuar afia 9 B T94
T 2
(Fraw 16 <)

@ wfagi § w1 @)

. R e SR W am, T, gd, RGP sratad iR P @ sk
wwmwmeﬁmmﬁmwmaﬁaﬁwﬂaaﬁm%lmm%ﬁa%

yeaelt
F/EH e, W OSEE AHA e HES
frfefa MRl W ............. & farg wwa RaRu & g omie v /e €

...........................................................

.............................................................

...........................................................

............................................................

aNg
I
arfremelt/amdes el /arftaaay/ sifreal & xR
(EeneERaal &1 N M)
Ja A,
99 R,
Afes v adier 98,

feuor v @ foag ol sy <@



(s 1—8E 3(i)] qRA T TR ¢ TR 13

Nfge g anfta 9E 3 T9e
T 3
| (Fram 17 <)
PR B TR a1 T WveY ¥ We et ¥ Wi sriafdl § Tedy e @
oo @ forg ammde '
(ame @ BUF B QA wfordt B we @ uiRll 7 w1 o)
AMARY/BNY. WM. @ Ao
5.9, (Razo fod 99 1 =m, wda, we, Rrdea g s )
g/ ardieneft
CalL)

.9, (Revor o O qu W, I, wa, RRGgd wrad ok Fam ar sate
1 T R W) geelt @ sl w gaeet @ arile @t ol @ | s gl @
fazo wrares ¥ 2y i)

weaefi
....................... G0 IR |1 2 i L LA - | SO
& qHt A »
7 SO SRiEs e @ dey F Worex TReE S
nﬁ%@mﬁmmﬁsﬁmmaﬁwzhﬁwm vl
g € |
AT W Ry A g |

...........................................................

............................................................

RICES
A e, Gl @1 W), Y ... af .. G|
Tgie, FERf L g g &var g 76 39 Ao G
W siadyg A Afevs IrE A a@ ek L £ AU IF @ fafres
TETE ) 9 B9 &1 fazary g o @ ok 39 e e qon & =8 fourn 8 |
INg
I
Jferaa/aifieal @ eER
AHTATH B TRER

(BXEREAT & gX ™)
Jar H,
Y R,
fgr v i A,

o < W @ forg qEd IR ¥



THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEc. 3(1)]

dfgw arer arfta 9IS @ T
WU 4
(Fram 20 <)

gAaE & ©rE @ fag Tt

(@ wfeai # 7y =)

CIECETRN IR
T
w9, R B R W T, IR, T, Reded srted R e @ e
&1 var o W gl @ gl wogEet @ anfia ot Sl § | e geeft @
favor wrar # feg W)

sreef
.................................... BAAA AN o, O UGS HEA
L. SO e, 3 forg frag gras o Freafafd sl o
............. & forg e R & e omda o g/ €

...........................................................

.............................................................

...........................................................

............................................................

USRS
®IH
ardramefl/amee el siftads/afeal & swER
(EweREdt & g )
Qar ¥,
7 MR,
dfgs wmer anfle 918,

Rorm W @ e gl R 3



(s [—&0F 3(i)] HRE T TATH ; ST 15
| A T ol A B T
w0 5
(fFret 26 <4)
afier A B omw @ TG B frg A
(ﬁuﬁﬁﬁwmaﬂvaﬂ:ﬂﬁmﬂaﬂaﬁﬁﬁﬁﬁm%m
Rredipa ey miga Faw )

Jrt

. (Ravor ol O qu T, AT, e, g Brtaa AR fara a1 sl
1 T Ford T weelt ar wealE W geet @ anfer @t ot § | e gt @
fyawm FrergEH A fou i)

et
.................................... @ AAA H, BB oo, 91 SUYH
AT H e agwmﬁ,mm-ﬁm
ARG s & Y & [ifArE @ Y amE TR P €

sﬂ&ﬁaﬂaﬂaﬂﬁzﬁmﬁaﬂmﬁﬁvmﬁi

JeH
B s (reaeif/AeT &1 M), G e L CARUARG
Al 78 wenfa axar B W T o, TH B
sidvg ¥4 Affis TR T ¥ AR W W o ar & faftrs
me@ﬁaﬂﬁmmw%aﬁ?ﬁﬁ%ﬁwa@aﬁﬁmgl
©H
fraar/afieal & FwER
INTF B FHER

(EEReEaAl Bl g3 )
qan &,
I7 Y,
dfgs g arfia 918,



16

THE GAZETTE OF INDIA : EXTRAORDINARY

[ParT 1I—SkeC. 3(i)]

G It
(e 6 <)
L
wfafse fous fog g I vy A | gEfem
. pa R @ | agd e | o
ferg = @
1
qpd
afeaal @
A ;T
LECHI ]
£l
(1) (2) (3) (4) (5)
1. WRIFAT & BIgd B P Weg 2000/~ 4000/- 1
2. qHY IR 3t et & ddg A 1000/- %.| 2000/- % 2
gfad g a7 | wfd 59
THDT AT | SHPT AT
3. &g P gorod & g AR 2000/- 4000/-| 3
4. A B wrE B fay A & 1000/- ¥. | 2000/-%.| 4
ddy # wfa w1 ufy 7
5, AMgd Gael ol @S © AT D 3000/- | , 6000/- 5
Afdered & forg aifue
6. | ofid o m fARfsad 7 @ | 150/- %. 9K 300/- .
e @ Jfftorg & fFeror & forg | e w IweT | Uia Her @
wi T SadT W
7. AR B BN B VR D 5/- . wfa| s5/- % #fa -
fere wre T 7S
8. e HF ¥ IU§Y T8 fpy M D 2000/~ 4000/- -
it &) BEA FE D g

[, E. 7(9)/2007- AENTRIAHE, (MEdTst) ]
=, R, Wgaa wiam



[ am 1I—avg 3(i)] qRA T TITH : STHINRE

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Industrial Policy and Promotion)
NOTIFICATION
New Delhi, the 29th November, 2010

G.S.R. 930(E).—in exercise of the powers conferred by section 117 H of the
Patents Act, 1970 (39 of 1970), the Appellate Board hereby makes the
following rules, namely: -

i.

LeasGip-3

short fitle and commencement. — (1) These rules may be called the
Intellectual Property Appeliate Board (Patents Procedure) Rules, 2010.
(2)  They shall come into force on the date of their publication in the
Official Gazette.

Definitions - In these rules, unless the context otherwise requires, -

(@) “Act” means the Patents Act, 1970 (39 of 1970);

(b) “address for service” means the address furnished by an appeliant
or applicant or respondent or his authorised agent or his legal
practitioner at which service of summons, notices or other processes may be
effected; ‘

(c ) “agent" means a person duly authorised by an appellant or applicant
or respondent to present appeal, application, counter-statement, reply,
rejoinder, evidence or any other document on his behalf before the
Appellate Board and shali include a patent agent referred to in section 125
of the Act;

(d) "appeal” means an appeal under section 117A and includes Original
Appeal (O.A.) and, Transferred Appeal (T.A.) pursuant {0 section 117G;

(e) “appellant” means a person making an appeal to the Appellate Board
under section 117A;

(f) “application” means an application for rectification of register of patents
under section 71 or a petition for revocation of patents under section 64;

(g) "Deputy Registrar” means the Deputy Registrar of the Appellate Board
and includes any officer to whom the powers and functions of the Deputy
Registrar may be delegated;

(h) “fee” means the fee prescribed under the Second Schedule to these
rules;

{i) “Form” means a form appended to these rules;
(i) “legal practitioner” shall have the same meaning as assigned to it in the
Advocates Act, 1961 [ 25 of 1961 );
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(k} “legal representative” means ¢ person who in law represents the estate
of the deceased person;

(I} “Miscelicneous Petition” means any petition or request in writing made to
the Appellate Board not being an application under section é4 or section 71
or an appeai under section 117A;

(m) “pleadings” includes cppedls or appiications, counter-statements,
rejoinders and replies permitted to be filed before the Appellote Board ;

(n) “Registry” means the Regisiry of the Appeliate Board:

(o) “Schedule” means a Schedule to these rules;

(p) “section” means a section of the Act;

(q) “transterred appeal or application” means an appeal or an application
or other proceedings which has been transferred fo the Appellate Board
under section 117G; ,

[r) words and expressions used and nof defined in these rules but defined
in the Act or the Trade Marks Act, 1999 (47 of 1999} shall have the meanings
respectively assigned to them in the Act or the Trade Marks Act, 1999.

Form of procedure of appeal or application. - (1} An appeal against
decision, order or direction of the Controller or Central Government, under
section 117A shall be filed in the Form 1 annexed to the First Schedule to the
Patents (Appeals and Applications to the Intellectual Property Appellate
Board} Rules. 2010.

(2) An application for rectification or revocation of patents shall be filed in
the Form 2 annexed to the First Schedule to the Patents [Appedals and
Applications to the intellectual Property Appellate Board) Rules, 2010.

(3) An appeal or application sent by post shall be deemed to have been
presented before the Registry on the day it was received in the Registry.

Appeal or application to be in writing. - (1) Every appeal, application,
counter-statement, rejoinder, reply or other document filed before the
Appellate Board shall be typed or printed neafly on one side of the full
scape sheet only.

(2) The appeal or application under sub-rule (1} shall be presented in two
sets in a paper-book form along with an empty file size envelope sfrong
enough and sufficiently big to enable covering of the paper book bearing
full address of the respondent and, in case the respondents are more than
one, then, sufficient number of extra paper-books together with empty file
size envelopes as required bearing full addresses of each respondent shall
be furnistied by the appellant or applicant.

Documents to accompany appeal or application. - {1) Every cpplication
shall be accompanied by evidence relied upon in support of the application
in the form of affidavits with exhibits, if any, annexed therefo in paper-book
form.
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(2) Every appeal filed shall be accompanied by the copies of the order, at
least one of which shall be a cerfified copy. against which the appedl is
filed.

(3) The documents intended to be attached to an affidavit shall be referred
to as Exhibits and shall be marked in the same manner as exhibits admitted
by the Appellate Board.

(4) Every appeal or application, if filed by a person other than the appellant
or applicant, then an affidavit stating the competency of the person shall
be filed along with such copeal or application and the affidavit shall state
the name and address arid sufficiently describe the idenfity of the deponent
and shall also state in what capacity he is so doing and whether he is
authorised and if so by whom and by what instrument and a copy thereof
shall be annexed to the i davit,

(5) Where a party is represented by and authorised representative, a copy
of the authorisation to act as the authorised representative shall be
appended to the appeal or application.

Fees.- The fees for filing counter-statement, petition for intervention by third
party, extension of time, adjournment of hearing and review petition before
the Appeliate Board shall be as provided in the Second Schedute, which
shall be paid by way of bank draft drawn in favour of the Deputy Registrar,
Intellectual Property Appellate Board, payable at Chennai.

Authorisation.- {1} An appedal, application or petition shall be presented by
the parties or an advocate having a vakalat duly executed in his/her favour
and duly accepted by him/her or by a patent agent having valid
auvthorisation.

{2) All communications directed to be made fo o person in respect of any
proceeding or matter may be addressed to such advocate or agent and
service on the advocate or agent shall be deemed fo be service upen the
person so authorising him and ail appearances before the Appellate Board
may be made by or through such advocate or agent.

Verification of the appeal or application.- Every pleading shall be verified at
the foot by the party or by one of the parties pleading or by some other
person proved to the satisfaction of the Appellate Board to be authorised fo
verify the appeal or application and the person verifying shall specify that
what he verifies is his own knowledge and what he verifies upon information
received and believed to be true by reference to the numbered paragraphs
of the pleading and shall be signed by the person making it and shall state
the date on which it was signed and the place where it was signed.

Presentation and scrutiny of appeat or application. - (1) The Deputy Registrar
shall endorse on every appeal or application the date with his signature on
which it is presented.
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10.

12.

{2) if, on scrutiny, the appeal or application is found to be in order, it shall be
duly registered and given a serial number and if any defect is noticed, the
appeal or application shall not be registered until such defect is rectified.

(3) If an appeal or application is found to be defective and the defect
noticed is formal in nature, the Deputy Registrar may allow the appellant or
applicant to rectify the same in his presence and if the said defect is not
formal in nature, the Deputy Registrar may allow the appellant or applicant
fifteen days time to rectify the defect as he may deem fit and if the appeal
or application has been sent by post and found to be defective, the Deputy
Registrar shall communicate the defects to the appellant or applicant and
allow the appellant or applicant fifteen days time from the date of receipt of
the communication from the Deputy Registrar, to rectify the defects.

(4) f the appellant or applicant fails to rectify the defects within the time
allowed under sub-rule (3}, the appeal or application shall be deemed to
have been abandoned, unless the time is extended or the delay is
condoned in rectifying the defect, in either case not exceeding 30 days as
the case may be, by the Deputy Registrar.

Noftices of appeal or application to the respondents. - A copy of the appecal
or application in paper-book form shall be served by the Registry on the
respondents as soon as the same is registered in the Registry.

Filing of countferstatement to the appeal or application and  other
documents by the respondent. - After receipt of the appeal or application
filed in the prescribed Form 1 or-Form 2, as the case may be, given in the First
Schedule | the respondent may file two complete sets of counter-statement
in the Form 1 of the First Schedule along with fees and documents inciuding
evidence in the form of affidavits, if any, in paper-book form before the
Regisiry within two months from the date of service of the notice on him of
the filing of the appfication or appeal and a copy of the counter-statement
along with the documents shail be served to the applicant or appeliant by
the respondent directly under inimation to the Registry and the case shall
then proceed for hearing.

Affidavit and Exhibits. — (1) The affidavits shall be. headed in the matter or
matters to which they relate, drawn up in the first person, divided into
paragraphs , consecutively numbered: and ecch paragraph shall, as far as
practicable, be confined to one subject. Every affidavit shall state the
description and the true place of abode of the person making the same,
shall bear the name and address of the person filing it and shall state on
whose behalf it is filed.
(2) Where two or more persons join in an affidavit, each of them shall depose
separafely to such facts which are within his personal knowledge and those
facts shall be stated in separate paragraphs.
(3) Affidavits shall be faken -
(a) in India, before any court or persen having by law authority to
receive evidence, or before any officer empowered by such court as
aforesaid to administer oaths or to take affidavits:
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13.

14,

15.

16.

(b) in any couniry or place outside India, before a diplomatic or
consular officer, within the meaning of the Diplomatic and Consular
Officers (Oaths and Fee) Act, 1948, or such country or place, or
before a notary public, or before a Judge or a Magistrate, of the
country or place.
(4) The person before whom an affidavit is taken shall state the date on
which and the place where the same is taken and shall affix his seal, if any,
or the seal of the court to which he is attached thereto and sign his name
and designation at the end thereof.
(5) Any affidavit purporting to have been affixed, impressed or
subscribed thereto or thereon the seal or signature of any person authorised
by sub-rule (4) to take an affidavit, in testimony of the affidavit having been
taken before him, may be admitted by the Deputy Registrar without proof of
the genuineness of the seal or signature or of the official character of that
person. _
(6} Alterations and interlineations shall, before an affidavit is sworn or
affirmed, be authenticated by the initials of the person before whom the
affidavit is taken.
(7) where there are exhibits to affidavits, a copy each of such exhibits
shall be sent to the other party or parties and the originals shall be produced
whenever so required at the Registry for inspection by the other party and
shall be produced at the time of hearing unless the Appellate Board
otherwise direcfts.

Filing of reply by the appellant or applicant. -  After receipt of counter-
statement, the appeliant or applicant may file his reply within two months of
the service of the counterstatement along with the evidence in the form of
affidavits, if any, in duplicate in the Registry and a copy of the reply shall be
served on the respondent directly under intimation fo the Registry.

Fiing of Additional documents in appeal.- No party shall, except with the
leave of the Appellate Board had and obtained by request made in writing
in the form of a petition, copy whereof, shall serve upon the opposite parties,
rely upon any document or file any such document in the appeal paper
book which have not been previously filed before the Controller.

Translation of documents. - Where a document in a language other than
Hindi or English is referred to in any proceeding, an attested transiated copy
thereof in Hindi or English duly verified by the person, having the authority to
do so, shall be furnished in duplicate to the Appellate Board and a copy
thereof shall be served upon the other party or parties directly under
infimation to the Registry.

Extension of time. - (1) If the Appellate Board is satisfied, on a petition along
with the prescribed fee made fo it in Form 2 that there is sufficient cause for
extending the time for doing any act prescribed under these rules (not being
a time expressly provided for in the Act) whether the time so specified has
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17.

18.

19.

20.

21.

22,

23.

expired or not, it may subject to such conditions as it may deem fit to
impose, extend the time and inform the parties accordingly.

(2) Nothing in sub-rule {1) shall be deemed to require the Appellate Board to
hear the parties before disposing of the petition for extension of time.

Intfervention by third parties. - Any person other than the patentee alleging
interest in a granted patent in respect of which an appeal has been filed
under section 117A against the order or decision of the Controller or in an
application for the revocation of the patent or to rectify the Register may
apply in the prescribed Form 3 given in the First Schedule along with
prescribed fees for leave to implead/intervene, stating the nature of his
interest and the Appeéllate Board may refuse or grant such leave after
hearing. if so reqguired, the parties concermed upon such terms and
conditions as it deem:s fit.

Date of hearing to be notified. - The Registry shall notify the parties the date,
time and place of hearing of the appeal cr application in such manner as
the Chairman may by general or special order direct.

Hearing of appeal or application. - (1) On the day fixed or on any other day
to which the hearing may be adjourned, the parties shall be heard by a
Bench of the Appeilate Board.

(2] In case where the appellant, applicant or pefitioner does not appear at
the hearing, the appeal or application or the petition may be freated as
abandoned unless he seeks an adjournment under rule 20 .

Adjournment of hearing. - A party to the hecring may make a petfition in
dupticate for adjournment of the hearing in Form 4 with the prescribed fee
fifteen days before the date of hearing after serving a copy of the petition
for the adjournment upon the other party and the Appellate Beard may
consider the petition and pass such order as it deems fit.

Award of costs by the Appellate Board. - The Appellate Board may award
such costs as it deems fit to the parfies having regard to all the
circumstances of the case.

Language of the Appellate Board. - (1) The proceedings of the Appellate
Board shall be conducted in English or Hindi.

(2) All decisions or orders of the Appellate Board shall be either in English or
Hindi.

Order to be signed and dated. - (1) Every crder of the Appeliate Board shall
be signed and dated by the Members of the Bench.
{2) The order shall be proncunced in the sitting of the Bench.

" imp
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24,

25.

26.

27.

28,

29.

30.

Communication of orders. - A certified copy of every order passed by the
Bench shall be communicated to the appellant and respondents or their

.authorised agent or their iegal practitioners.

Publication of the orders. - The orders of the Bench as are deemed fit for
publication in any authoritative report or the press may be released for such
publication on such terms and conditions as the Chairman may decide.

Review Petitions.- (1) A petition in duplicate for review limited to procedural
or clerical errors .of an order of the Appellate Board may be made to the
Registry in the prescribed Form 5 given in the First Schedule along with the
prescribed fee within two months from the date on which the order is
communicated accompanied by a statement setting forth the grounds on
which the review is sought and where the order in question concemns more
than one respondent, sufficient extra copies of such petition and statement
shall be filed.

(2] The Registry shall forward the petition and statement to the respondents
to the review petition.

{3) The respondents may file counter-statement in  the prescribed Form 4
given in the First Schedule within two months from the date of receipt of the
review petition and shall forward a copy of the counter-statement to the
petitioner directly under intimation to the Registry.

(4) The review petition shall be posted for hearing before a Bench by the
Registry.

Rectification of Orders. - Notwithstanding anything contained in rule 26, the
Appellate Board or the members constituting the Bench that passed any

judgment, order or direction may at any time either suo motu or upon

request in writing made by any party fo the proceedings rectify or correct
any clerical error in any such judgment, order or direction.

Continuation of proceedings after the death of a party, merger, assignment,
acquisition or fransmission. - On the death of a party by devolution on the
legal representative of the deceased or by amalgamation, merger,
assignment, acguisition, transmission, or by operatfion of law if a new party
becomes entitled for continuation of the proceedings, the proceeding shail
be continued subject fo fiing a request in writing along with evidence in
support thereof.

Fee for inspection of records and obtaining copies thereof. - (1) A fee for
every hour or part thereof shall be charged for inspecting the records of a
pending appeal or application or decided case, as given in the Second
Schedule.

(2) A fee shall be charged for providing xerox copy of each page of the

record as prescribed in the Second Schedule.

Functions of the Deputy Registrar. - (1) The Deputy Registrar shall discharge
the functions under the general superintendence of the Chairman and shall
discharge such other functions as are assigned tc him under these rules or by

the Chairman by a separate order in writing.



THE GAZETTE OF INDIA : EXTRAORDINARY [ParT H—SEc. 3(i)]}

31.

32.

(2) The Deputy Registrar shall be the custodian of the records of the
Appellate Board.

(3) The officiai seal ¢f the Appellate Board shall be kept in the custody of the
Deputy Registrar.

(4) Subject to any general or special directions of the Chairman, the official
seal of the Appellate Board shall not be affixed to any order, summons or
other process save under the authority in writing from the Deputy Registrar.

(5) The official seal of the Appellate Board shall not be offixed to any
certified copy issued by the Appellate Board save under the authority in
writing of the Deputy Registrar.

Additional functions and duties of the Deputy Registrar. - In addition to the
functions and duties assigned under rule 30, the Deputy Registrar shall have
the following functions and duties subject to any general or special orders of
the Chairman, namely:-

(i} to receive all appeals, applications, counter-statements, replies and other
documents;

(i) to decide all questions arising out of the scrufiny of the appeals and
applications before they are registered;

(iii) to require any appeal, application, counter-statement, replies presented
to the Appellate Board to be amended in accordance with the rules;

(iv) subject to the directions of the Chairman, to fix date of hearing of the
appeals or applications or other proceedings and issue notices therefor:

(v) direct any formal amendment of records;

{vi) to order supply of copies of documents to parties to the proceedings:

(vii) o grant leave to inspect the records of the Appeliate Board;

(vili) to requisition records from the custody of any court, Controller of Patents
or other authority ;

(ix) to decide questions relating to extension of time in respect of filing of
counter-statement, reply, rejoinder, etc.

Dress code for the Chairman, Vice-Chairman, Technical Member of the
Appellate Board and for the representatives of the parties. - (1) The dress for
the Chairman, Vice-Chairman and other Members shali be white or black
pant with black coat and black tie or a buttoned-up black coat: Provided
that if the officials are formerly from the High Court Bench, then they shall be
in their official robes. _

(2) The professionals who appear before the Appellate Board shall be in
their professional dress, if any, and in case of other authorised
representatives of the parties, it shall be the following -

(@) in the case of male, a black coat with a black tie or buttoned-up black
coat over a white/black pant.

(b) in the case of female, a black coat over white or any other sober
coloured saree.

(c) all other persons appearing before the Appellate Board shall be properly
dressed.
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THE FIRST SCHEDULE

(See rules 2 & 3)

FORMS FOR MAKING APPEALS AND APPLICATIONS

S.No. | Rules of Title " | Form
the IPAB Number
1 2 3 4
1. Rule 11 On filing counter-statement Form 1
2, Rule 16 On petition for extension of time Form 2
3. Rule 17 On petition for leave to intervene in proceedings | Form 3
4, Rule 20 On petition for adjournment of hearing Form 4
5. Rule 26 On petition to review of the order of Appellate | Form 5
Board

BEFORE THE INTELLECTUAL PROPERTY APPELLATE BOARD
THE FIRST SCHEDULE

FORAM 1

(See rule 3and 1)

Form of Counter-Statement

{To be filed in duplicate and accompanied by as many copies as there are
registered users / authorized users under the registration)

In the matter of O.R.A./O.A No.

AB. (add description such as full name, nationality, address, registered

office........... )
APPLICANT/APPELLANT

VS,

C.D. (add description such as full name, nationality, address, registered office and
the residenfial or official address on which the service of notices is to be effected
on the respondent or respondents. The details of each respondent are to be given
in a chronological order).

4595Gif10~4
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RESPONDENT
TIWE 1] e the respondent or the patentee of the
patent NO......ccoiiveeiiiiiicnnnens hereby give notice that the following are the grounds

on which | / we rely for my / our application /patent:-

----------------------------------------------------

----------------------------------------------------

.....................................................

ssecemsmssssearrrreterinsac e ueneht bbb tbBANR AR AL

All communications relating to these proceedings may be sent to the following
address in India:-

...................................................

State the name and address of the registered proprietor or registered user of
patent.

VERIFICATION
U O PO PO PPN [name of the respondent / patentee
AGe..ccvviinienen Of v, nationality, resident of .........cooeciiiinin . do
hereby verify that the contents of paras............. O i, are true to my
personal knowledge and paras ............ceeeeee.. 10 i are believed fo be frue
on legal advice and that | have not suppressed any material fact.

DAted this ..o ST dayof ....coooiviiieinn.
Place:
Signature of Advocate/Agent Signature of the Respondent/
Patentee
(FULL NAME OF THE SIGNATORY)
To,
The Deputy Registrar,

Intellectual Property Appellate Board,

Nofe: For fee see second schedule
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BEFORE THE INTELLECTUAL PROPERTY APPELLATE BOARD

FORM 2
(See rule 16)

Application for extension of time
(To be filed in duplicate)

In the matter of O.R.A./O.A No.

AB. (add description such as full name, nationality, address, registered
office.........u. ]

APPLICANT/APPELLANT
vs.
C.D. {add description such as full name, nationality, address, registered
office and the residential or official address on which the service of nofices is
to be effected on the respondent or respondents. The details of each
respondent are to be given in a chronological order).

RESPONDENT
I the matter of 1 /] we
....................................................... being the .....ccccccceeervvrriiiiiiiininnnnnnn in the
above matter hereby apply for an extension of time for....... ..o on

the following grounds.

........................................................................

........................................................................

All communications relating to these proceedings may be sent to the following
address in India:- '

..................................................

..................................................

Date
Place
Signature of Appellant/Applicant/
Respondent/Advocate/Agent
(FULL NAME OF THE SIGNATCRY)
To
The Deputy Registrar,

Intellectual Property Appeliate Board,
Note: For fee see second schedule



THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC, 3(i)]

BEFORE THE INTELLECTUAL PROPERTY APPELLATE BOARD
FORM 3

(See rule 17}

Application for leave o intervene in proceedings relating to the rectification of the
register or the removal of patent from the register of patents.

(To be filed in duplicate together with a statement of case in duplicate)

In the matter of O.R.A./O.A No.

A.B. {add description such as full name, nationality, address, registered
office........... )

APPLICANT/APPELLANT
Vs.
C.D. {add description such as full name, nationality, address, registered
office and the residential or official address on which the service of notices is

to be effected on the respondent or respondents. The detqils of each
respondent are to be given in a chronological order).

RESPONDENT
In the matter of the Patent No..........oocivviiiiiinnn granted in the name of
.................................................................. o] o T
L W et hereby apply for leave to intervene

in the proceedings relating to the rectification or removal of the entry in the register
in respect of the above mentioned patent.

My / ourinterestinthe patent........ccoooeiiiiiiiinnn.

...................................................................................

All communications relating to this application may be sent to the following address
in India:
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..................................................

..................................................

VERIFICATION
TR T OO U T TR U U OO PPPPPPPPPPRPRP: (name of the respondent / patentee
AQE..evenrenrinren Of iriiiiiiveenee nationality, resident of ... do
hereby verify that the contents of paras.............  Fo JOUUUTR are true to my
personal knowledge and paras ...........coeeeuees [0 JNUUIRN are believed to be true

on legat advice and that I have not suppressed any material fact.

DAEEA TS ..ovveveeiieeireierereiie e et dayof .ooveiiiiiiinnnn.

Place:
Signature of Advocate/Agent Signature of the
Applicant

(FULL NAME OF THE SIGNATORY)

To,

The Deputy Registrar,
Intellectual Property Appellate Board,

Note: For fee see second schedule -
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BEFORE THE INTELLECTUAL PROPERTY APPELLATE BOARD

FORM 4
(See rule 20)
Petition for adjournment of hearing

(To be filed in duplicate)

In the matter of O.R.A./O.A No.
A.B. (add description such as full name, nationality, address, registered
office........... )
APPLICANT/APPELLANT

vS.

C.D. (add description such as full name, nationality, address, registered
office and the residential or official address on which the service of notices is
to be effected on the respondent or respondents. The details of each
respondent are to be given in a chronological order).

RESPONDENT
INthe Mater Of oo e I/
L= T PP beingthe ..o, in
the above matter hereby apply for adjournment of the hearing fixed for
.......................................... for...............month on the following grounds:-

....................................................................
-------------------------------------------------------------------

....................................................................

All communication relating o these proceedings may be sent to the following
address in India:

DAted, ThiS. veriiiriiririie it eaeeeaeeraeneenenen OF et

Place:

Signature of Appellant/Applicant/
Respondent/Advocate/Agent
{(FULL NAME OF THE SIGNATORY)

To

The Deputy Registrar,
intellectual Property Appellate Board,

Note: For fee see second schedule
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BEFORE THE INTELLECTUAL PROPERTY APPELLATE BOARD

FORM 5
(See rule 26)

Pefition for review of the order of the Appellate Board

(To be filed in duplicate and accompanied by as many copies as there are
registered users / authorized users under the registration)

In the matterof ..........

AB. (add description such as full name, nationality, address, registered
office........... ) represented by its Partner/Principal Officer/duly authorized
Power of Attorney

PETITIONER

C.D. (add description such as full name, nationality, address, registered
office and the residential or official address on which the service of notices is
to be effected on the respondent or respondents. The details of each
respondent are to be givenin a chronological order).

RESPONDENT
IR HhE MAHET F oo e [/ WE tviiiiivreeeneineens being
1107 = ST IO PSP VP PPP in the above mater hereby apply to the
Appelate  Board for  the Review of their order dated the
................................................ day OF woo e eecetvrreereeeeeeeeeennns 2000 inthe

above matter,

The grounds for making this application are set forth in the accompanying
statement.

VERIFICATION

TR TP PP PP PPPPIP PRSP (name of the respondent / patentee
AQE..cvieeiinnnns Of voviiiiiiiiins nationality, resident of ... do
hereby verify that the contents of poras............. 1O i are true to my
personal knowledge and PAras .........coceoreeee 10 i are believed to be true
on legal advice and that | have not suppressed any material fact.
D]s11=Te B 12 L IPUTUVOUT OO PR PPPPIPPPPPPPPPEPPEPERE day of cooeiiiiinninenn
Place:

Signature of Advocate/Agent Signature of the

Applicant

(FULL NAME OF THE SIGNATORY])

To,

The Deputy Registrar,

Intellectual Property Appellate Board,
Note® For fee see second schedule
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THE Second SCHEDULE

(See rules 6)
FEE
Amount in Rupees
For Natural | for other than
Entry Person natural person | Relevant
No. On what payable either along or | Form
jointly with
natural persons
(1) (2) (3) (4) (5)
1. On filing Counter-Statement 2000/- 4000/- 1
2. | On petition for extension of 1000/- per 2000/- 2
fime month or part | per month or part
thereof thereof
3. On petition for leave fto 2000/- 4000/- 3
intervene
4, On petition for adjournment of 1000/- per 2000/- 4
Hearing month per month
S, On peftition to review of the 3000/- 6000/- 5
order of the IPAB
6. Fee for inspection of records of 150/- 300/- -
pending appeal or application per hour or per hour or part
of decided case. part thereof thereof
7. Fee for supplying photocopies 5/- 5/- -
of the documents per page per page
8. Filing of a petition not other 2000/- 4000/- -
wise provided for

(F. No. 7(9)/2007-IPR . (IPAB)]
V. BHASKAR, Jt. Secy.
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